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Heard Mr.Rath,Advocate for the

Applicant and Mr.A.K.Boses

standing counsel (on whom

has been served).
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that in case he is dlsturbed

place of posting, then the edm

on 27.5. 2002(Annexure 2 series) :
his gri evap.cfés with a° feqﬁest to Vc'!o,’n"siagr his" "
case for a posting either at Sit'e 61 (N) .,

Jenapur or Site Baripada which is pénding \

| _for consideration, In '_the said premises,
o0 ;

since transfer is an incident of service ,the
authorities of the Applécant/Res . ondents

are com,etent to redress the grievances of

the Applicant and , therefore, this Original

Application is disposed of with @ direction

to the Respdents (especially Respondent No, 2) .

—

to redress the grievances of the Applicant,

as raised in his representation dated 27, 5._2002

within a period of 45 days from the date of

receipt of a COpy of this order anduntil then,

e

the impugned order of tranéferfunder Annexure-l1,

dated 22-5-2002 shall remain stayed,
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Setxd coﬁié of this order to ‘the
Res_pondmtsjalongaith the paper bocks of this
O:igin.alA AppliCation)and free copies of this
order be given to learned counsel forboth sides,

: Mr.Rath, Advocate for the Applicant

undertakes to furnish the required postages by

31, 5,2002,




